In ']‘.‘he Central I-idnninistra.tive Tribunal
Jaipur Bench, Jaipur

OA.[TA/MP. No. LI 3b 199

Shvidben Shwems L Versus, Union of India snd others . ...
Date of Order Orders
15.7 .96 Mr.3 .K.Jain, counsel for the applicant

Mr.v.s.,Gurjar, counsel for the responlents

"The learned counsel for the applizant
states that as at present he does not want
to press the OA filed by the applicant, the
applicant may be allowed to withdraw it with
the permission to file any other petition, if
1’ o advice. The 0.a, is, therefore, dismissed
&3’& V%L%tv as withdrawn with permission to take any
éw\/g CW&M appro_priate steggbefore a competent forum, if
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so adviged3ind permissible under the law.
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